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Hiplab Dey . Applicant 
Vs 

Ymon of India & Ors. .. . R.espondetns 

Order dated: 20.0L201 I 

)RAN4: 
Hoif 
Floif bleShriA.KPatnaikMtmbr(Ju.fl 

Heard Mr, J, Sahu., Ld. Counsel for the 

applicant and Mr. S .,K,Ojha Ld, Standing Counsel for the 

Railways appealing oii notice; on. whom. a copy of this O.A. 

has already been served. 

2. 	It is observed, that. the applicant is a resident of 

South 24 Parganas and presently posted in South-East 

Ceiitral Railways, Ehiapur in. Group-J) post. He has 

grievances against the Railway authorities, who are 

primarily General Manager. South-East Central Railway, 

.Bilaspur, [)eputy Chief Personal Officer, (HQ), South-East 

Central F.aii.wayiB SP, Bilaspur in addition to the Chairman, 

Railway Board and other officers of the Railways, who are 

not under the jim'4ictimi of this lench. Accordingly, this 

0 \ cannot he entertained by this l &ric.h. However, the 

L 



liberty f'S granted to the applicant to approach the appropriate 

B erich of the Tnbu.nal if so advised .lf is made clear that we 

have not gone. into the merit of the case. 

3. 

	

	With the above obserwtioii and direction, the 

dsrrussed a not niamtaniabk in the (uttac.k Bench 

due to lack furisdictioii. 


